IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

DATE OQF ORDER : 09«02-1999
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Between t-

1.5.Prem Raj
2.D.Hanumantha Rao
ves Aﬁplécants
and

1., The Asst.,Commissioner (Hqrs,aAdmn),
Office of the Chief Commissioner of
Income Tax, Club Hall, IInd Floor,
Aayakar Bhavan, L.B,Stadium Road,
Basheerbagh, Hyderabad,

2. The District Employment Officer (Labour),
Office of the District Employment Exchange,
Hyderabad.

«+« Respondents,

Counsel for the Applicants 3 Shri X,Venkateswarlu

Counsel for thg ReSponéents t Shri v.Rajeshwar Rao, CGSC
- Jou Prvepaenfon, pep 5,
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THE HON'BLE JUSTICE SHRI D.H.NASIR $ VICE~CHAIRMAN
THE HON'BLE SHRI H,RAJENDRA DRASAD : MEMBER ()

(Order per Hon'ble Justice Shri D,H,Nasir, vC ).
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(order per Hon'ble Justice Shri D.H.Nasir, Vice-Chairman).
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Heard Sri V,Réjeshwar Rao, le=arned standing Counsel

for the Respondents, -

2

ng

ir

i1

==

fo

3,

re

av

Sri V.Rajeshwar Rao, standing Counsel brings to our
“© o

ytice the—faect that both the applicants in this 0.A, had been

iterviewed on 13-7-97 as per the decision in OA 867/97 dated
: , =&

Sl fabLe ek
«797 and both of them have been found not ceme—up—in—the
lection. In the above view of the matter, no cause survives

r any further hearing of this O.,A., Hence the 0.,A, is ordered

be  closed,

The Respondents shall be at liberty to declare the

sults of the selection. No order as to costs.,
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Dictated in Open Court.

(H. RAJEND RASAD) {D.H.NASIR)
Memb (A) Vice=Chairman
" g™ l
Qgggdthh February, lggg: ﬁ%M — et 1
L ] l o

19




2.
3.

4.

H4RP M(A)

HES5IP M(J)
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% 15T AND-FIND COURT |
TYPED BY CHECKED gy
CCMPARED BY APPROVYEZD BY

IN THT CENTRAL ADMINISTRATIVE TRIBUNAL
HYDZRAB AD BINCH ¢ HYDIRABAD.

THE HON'BLT MR.JUSTICE O.H.NASIR :
| VICE CHAIRMAN

THE HON'BLE MR.H.RAJENDRA PRASAD :
MEMBER (&)

THI HON'OLI MR.R.BATGARAIAN  :

a/g///// MEMBER (A)
7 VR.3¢5. JAT PARAMESWAR ¢

“mIMaER (3

THE HOM ' BY

DATED:_ q&, (CEO{

CRDZR/ JUDGMENT

m.A./Ht+n7ﬁ:Tﬂﬁﬁif

. In 5.
B.A. N %6?%qﬂ“:

AND INTZIRIM DIRZZTIONS IZtiiln

oh el

WITH DIRSCTIONS

ADMITTE

ALL CWED
DISPOSED

DISMISSED
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